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CRIMINAL APPEAL NO.259 OF 2008
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1.      Leave granted.
2.      Heard both sides.
3.      It is contended by the appellant’s counsel that the appellants have filed a petition
 
under Section 482 of the Criminal Procedure Code before the High Court to quash the 
complaint filed by the respondent.  It is further submitted that the High Court did not 
consider the petition as one under Section 482 Criminal Procedure Code but proceeded to 
dispose it of as if it is an application to cancel the warrants issued to the 
petitioners/appellants, by a non-speaking order.  The order shows that the High Court has 
considered only the question of issuance of warrants against the appellants and has not 
considered the main prayer of the appellants to quash the criminal proceedings pending 
before it.

4.      In view  of this fact, the impugned order passed by the High Court is set aside and 
the 
petition under Section 482 Criminal Procedure Code be restored to the file of the High Court
.  
The High Court is requested to consider the petition filed under 482 Criminal Procedure 
Code,  by the appellants and dispose of the matter in accordance with law.
5.      The appeal is disposed of accordingly. 


